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Some hon. Members: Yes.
The Bill was, by leave, withdrawn.

16.21 hrw.

CHILD SANYAS DIKSHA

BILL

Shyi D. C. Sharma (Gurdaspur): Be-
fore moving my motion I would re-
quest you that the time allotted for
my Bill may be increased for 1 hour
to 2 hours.

Mr. Deputy-Spesker: He should
Jeave some time at least for thenext
Bill to be moved Whatever thme 1s
remaining, I can give to him. There-
fore, he need not now refer to that
He might proceed straight with the
Bill.

Shri D. C. Sharma: [ beg leave to

Shri Vajpayee (Balrampur): On a
point of order.
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Shri D. C. Sharms: I beg leave to
move......
Mr. Deputy-Speaker: Leave is al-
ready granted:
Bhri D. C. Sharma: 1 beg to move:
“That the Bill to provide for ,
the restraint on sanyas diksha of

s child be taken into considers-
ton.”

Shri Vajpayee: May 1 know....

Mr. Deputy.Speaker: I will give
him an opportunity. Let the hon.
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Member flnish his speech. Then I
will, place the motion before the
House. Then he can'say why it csn-
not be considered.

Shri D. C. Sharma: Sir, Obviously
it appears that this Bill has some-
thing to do with religion. Of course,
it has everything which can be re-
lated to religion. But I look upon thib
Bill more as a social measure than as
a religious measure, At the same
time, I wish to say that religion does
not only mean orthodoxy; religion
does not mean only adherence to prac~
tices which have gone on for years;
religion does not mean a kind of
standstillism in matters which need
reformation; religion is not the nega-
tion of anything. 1 think the con-
ception of religion, as it is today, is
that religion is something which
changes in the social context
of the age, something which
changes in the context of other con-
ditions. If religion were invoked I
think most of our social legislatien
would have gone to pieces. Did not
people say that there was religious
sanction behind, Sati? Still, we abo-
lished it. Did not people say there
wag religious sanction behind keeping
the age of consent very low? And

.yet we raised the sge of consent. Did

not people say that there was religi-
ous sanction for child marriage? Ana
yet we have done something to
abolish child marriage. .

Therefore, the cry of religion is a
¢ry which I think, especially in the
case of thiz Bill, is a very obstructive
cry and has absolutely nothing to do
with this Bill. Now, sanyss, child
and diksha—look at these words, child
sanyas and diksha; can these two
words co-exist—child and sanyas?

Sorl Supakar (Sambaipur): I do not
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of those persons who can think for
themselves And I only want to base
my argument on the fact that a child
ecannot think for himself or herself
A child does not know what he has
to do A child 1s too young to under-
stand the intnicacies of sanyas or any
such thuing Therefore, I would sub-
mit very respectfully that thougn
sanyas need not be the monopoly of
old men, surely ignorance should not
be exploited for the purpose of initiat-
ing young children into sanyas

1 was referring to child sanyasis
Sanyas, according to our practices i
the fourth stage of our hfe One’
enters upon this stage after one hu,
passed through three other stages-—
Brahmacharya, householder, Life of
detachment from the world and so on
Then comes renunciation.

Shri Supakar Not necessarily in all
cases

Shri D. C. Sharma: It 1» not neces-
sary n all cases.

Mr Deputy-Speaker: The hon
,\lember 585 making out his case ac-
cording to his viewpoint

Shri D C. Sharma: I would submit
very respectfully that I am not refer-
ring to exception [ am referring
to the normal practice ag prevatls in
this normal world of ours and as
it 1s made use of by normal human
beings If there are exceptional per-
sons, well, I have nothing to ssy
about them and I hgve nothing aga:nst
them. But I would have never
thought that a child can take into hs
hedd to become a sanyas: Sanyas
13 a very big step, a step towards
renunciation of the world, and I do
not thuink any child can think of re-
nouncing the world before he knows
the world A child cannot do so be-
cause a child does not know what the
world means, what this world stunds
for, whether this world 12 there for
lus benefit or for the benefit of others
12 you ask a man t0 take to sanyas
it is a different thing. But if you ask

a child to take to sanyas or if child-
ren afe initiated into thus sanyas, I
tell you it 15 social coercion of the
worst kind I would say that it s
abuse of rehigion I would say that
nothing can be a greater libel om
religion as we understand it than to
ask children to take to sanyas. But
this 13 prevailing in our country

1 know that I have received oo
many letters and telegrams of all
kinds agamnst this Ball. But I ~ill
also submit very respectfully that I
have also received letters of congratu-
lation, letters which support thus Bill
It 1s because thus Bill seeks to put an
end to a social practice which has
been abused Therefore, all persons
who stand for social reform are for
this Bill

Now, what does this Bill want? I
would ask my hon friends to read the
Statement of Objects and Reasons 1
want that no chuld, nobody below the
age of 18, should be initiated into the
order of monks and nuns

Shri C. B. Pattabhi Raman (Kumba-
konam) What about Dalay Lama?

Shri D. C. Sharma: Dala: Lama will
take care of humself And, I do not
want that these boys and girls should
be equated with Dalas Iama I know
that there are certain religiors,
Buddhism and Jaimsm, where this kind
of thing is practised But I am say-
ing on the authority of Buddhists and
I am saying on the authority of some
enhghtened Jainees that they do not
approve of practices of this &nd,
They think that these are the relics
of the times when social conscience
was not so highly awakened as it =
today ¢

An Hon Member I support you

Shri D. C. Sharma: Here 1s my hon.
friend, Shri Mool Chand Jam, a very
enlightened memper of the Jamn com-
munity, who supports my Bill aend
here 15 my hon Iriend, who has an
academic interest about Buddhists and
who has been reading about the Dalai
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Lama and wants to find fault with
thuis Bull Anyhow, I would rather
prefer a genuine Jainee supporting
my Bill than a person who fakes such
interest in Buddhism

I was submutting very respectiully
that I do not want young people and
young women to be initiated nto
these kind of things It 1s because
some of these children are not made
use of for attaning any kind of
spiritual perfection or for attainng
any kind of rehigious perfection They
are used for anti-social activities or
for social activities of a very low
kind They are used for going about
and begging alms They are used for
all kinds of things which are, I thmk,
hateful in the eyes of social refor-
mers and socially minded persons

An Hon. Member: Can you give any
example?

Shri D C Sharma: I do not want
to give any examples, but 1 do know
of them

An Hon. Member. Therefore he 1s
asking

Shri D. C. Sharma. There are cex-
tain undesirable consequences which
flow from this 1 do not want to go
into these undesirable consequences
but I want that we should put an
end to them Again T would say that
this kind of thing hasled to exploita-
uon and moral deterioration in some
sases As for exploitation, you will
see young chiltiren, who call them-
selves sanyasis or fakirs or some-
thing else, going about the streets
begging Do you want »u children
lo turn into beggars? I do not think
that anybody wants that Agamn, 1
find that some of these children are
made to do things which are against
themselves If you have this kind of*
thing where 1s your scheme for free
and compulsory primary education?
You may have free‘'and compulsory
primary education and want every
child to have it But 1if you have this
kind of thing, the child aeed not go
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to a school because his guru will aay
that he should become a ganayass and
he would not need it ] think free
and compulsory primary education,
which 1s one of the bedrock of the
Indian Constitution and for which
every citizen of India i3 hungry, wall
become a dead letter if you allow
young children to become sanyasss
and things of that Jund.

At the same time I would say fhat
in our country we are doing so much
for children Somebody has suggest-
ed that the Twentieth Century 1s the

.age of cluldren Look at the map of

the world and you will sce a> to how
much 1, bang done for chudren We
want to have pre-primary schools for
them We want to have kindergarten
schools for them We want to have
montessor: schools for them In fact,
the whole world 15 at this time plan-
ning 1n such a way as io make the
hfe of a child more happy, more
bright and more active than before

I think the child of today has many
opportunities for self-unfoldment and
sclf-development than his father or
grandfather It 1s becausc the Twenq
tieth Century 1s pinpointing the needs
of childdren much more than anything
else Therefore with tnis kind of
thing, you are going not only against
the spint of Indian culture and agamnst
the spirit of Indian cwvilisation but
you are going against the trends which
are prevailing 1n the world today

Moreover, we say that our country
1S a progressive country and we have
shown that in many cases Our Con-
stitution. our laws, our legislation, all
these show that our country 18 march-
ing along the road to progress But
do you mean to say that we can be
called progressive 1If we are turning
our children into so-called” mendi-
cants, 1mto so-called beggars of alms,
ito so-called fakirs? 1 think that
will be something which will put our
country—] was going to use a very
hard word—to shame in the eyes of
some persons who think that such
things are not being done now.
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This is a very sumple Bill I want
and I think that a child 1s a person
of eithe: sex who 18 under 18 years
of age. I can tell you much more
about this thung but I do not want to
do so because it will involve certain
kinds of references which I do not
want to have here. But what I mean
by a child 15 a person of either sex
who 13 under 18 years of age There-
fore nobody under 18 years of age
should be imtiated into anything of
that fund Again, I want that these
cases should be tried by a court In
caties lke Madras, Calcutta and
Greater Bombay these should be pre-
sided over by the Presidency Magis-
rate and elsewhere by a First Class
Magistrate I am not going to make
the law cheap. I am going to make
the law as firm and as decisive as
possible These cases should be tried
not by Second-Class Magistrates or by
any type of magstrates but by the
highest class of magistrates

Then, what do I mean by sanyes
diksha? It means renouncing world-
Iv affairs and severmg connections
with one’s natural family Now, I
tell you that the worst thing that can
happen to a child 1s that he should
sever his connections with the natural
family You must have lcarnt about
the orphans left during the last war.
Now, those orphans left during the
last war are the most miserable crea-
tures because they have lost their
social mooring And here we are, m
this country, trying to sanction this
severance of many moorings and
family ties' We are giving 1t a kind
of religious sanction i the eyes of
some and social in the eyes of others,
by mmitiating children into any rehigi-
ous order.

Now, these rehgious orders are very
good. I do not say that they are not
very good I know, the rehigious order
of Ramakrishna Paramhamsa is one of
the best of its kind. But I do not
think that the religious order of
Swami Ramakrishna Paramhamsa
will take g chiid and convert himinto
s sanyasli I know that the Rama-
kri‘thn‘ Paramhamsa order is the

most progressive order that 1s dedicat-
ed to the service of humanity, to the
service of stricken persons and to the
service of persons who are under
musfortune of any kind Now, 1if a
person, who belongs to the Rama-
krishna Paramhamsa order tells me,
“No, no, Mr Sharma, this 1s not right”,
I will thark over 1t But this is being
done by those persons, whose orders
have come down to us fiom old ¢'mes
and whose orders are being suujrcrea
to all kinds of scrutiny

What will we call a yati? I re-
member that there came a man to my
village when I was a student and I
asked somebody, “Who 1s he®” He
sad, “He 18 a Balabrahmachar "
“Balabrahmachar?” “Yes, he 1s
Balabrghmachar”, Later on, I learnt
that he had four children So, a
Balabrahmachar: 1s a person who has
four children' A yat1 1s a person
who has something else of that kind
So, I say that we want to abolish
these anomalies which are sanctioned
by a religious order, that a Bala-
brahmachars should go about having
children and that a yat: should gc
about the streets

Shr Vajpayee. How will the Bill
check it”?

Shri D C Sharma: It will be check-
ed because 1t will make 1mtiation of
children or persons below 18 years of
age impossible It will be illegal.
(Interruption)

Mr. Deputy-Speaker: At least, there
should be a check here

Shri D. C. Sharma: Sanayast, yats,
mufis, suri, yog:, What are these
yogies® 1 think I can tell you very
delightful tales about these persons,
Of course, some of them are very
geod  Most of them, I krow are such
as need not be discussed on the floor
of this House

Then, I want to say, snybody who
helps in 1t—] think some of my friends
are glad—anybody who helps in ihix:
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kind of diksha business shall under-
£0 sumple imprisonment which may
extend to three months and shall also
pay a fine. I have not made the
punishment very deterrent I have
made this pumishment Light ot
course I would like it to be harsh
But I have thought that it would be
good not to make it 80 deterrent

Then, I say any person who hands
over a child should also be punished
I know of some persons who have
handed over children to sanyasss be-
sause they have found 1t difficult to
mamntain them It 1s a very sorry
state of affairs If anybody does that,
1 would say, he would also be hable
to pumishment No parents will be
permitted to be a party to this kind
of mitiation Nobody wall be a parvy
to this kind of imtiation  Again, I
would say that if a Magistrate comes
to know that a child is getting this
dsksha somewhere, he will have the
right to prevent that child from get-
tung that diksha This 18 an ordmary
principle of law, and I think 1t should
apply 1n thus case also as it applies
% other cases.

1 would say that every diksha
whether performed before the com-
mencement of this Art or afterwards,
shall be null and void 1 say this
{because some persons have come to
me and said that they were given
away to some of these persons who
call themesalves sanyanms and other
names They cannot get out of that
It 13 very difficult for them to get
out of it They have become, 30 to
say, social hostages in the hands of
these persons So, 1 would say that
this Bill should have retrospective
effect, so that these persons who are
mitiated into 1t at a time when they
did not know what initiation mun.t
should have the power to get out of
this kind of work

1 was saying thit this is a very
mxz Bill It is a wholesome

1 know, the Education
leﬂgetupmdny,mbody
supports it;
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Semes Hom, JMembers: Everybody
supports it

Shri D. C. Sharma: . 20 State
Government supports it. What are
the State Governments? The State

Governments will support anything
which they are asked to support by
the Central Minstry Since some
deputations have been coming to the
Education Minister, he may not have
as good an opmion of thus Bill as
possible 1 would say that barring
the followers of a few sects in India,
barring the followers of a few per-
sons of religious persuasion whose
names I do not want to mention, every
one 18 in favour of this Bill The
mothers of children will bless me

Mr. Deputy-Speaker: Why should
the hon Mnister say that no Member
has supported it?

Shri D. C. Sharma; Parents of
children will bless me Social re-
tormers will bless me

Shri Bupakar: Also the Minster

Shri D. C. Sharma: He will bless me
if you also blass me I would say
that this Bill should be passed and 1t
should be passed in the way in which
the Sarda Bill was passed m
the way 1n which some other socisl
measures were passed I thus s
done, we are trying to rid children
of a religious tyranny which has per-
sisted in our country for a very Jong
time If nothing else, I want to be a
pioneer in the fleld of releasing
children from all lkands of shackles
that bind them, that hamper their
full mental growth, that do not em-
able them ta exercise their free judg-
ment In this country, we have free-
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a sanyast, [ want that freedom to be
given to the child which is enjoyed
by all hon. Members of this House
This Bill takes us further along the
road to those freedoms which have
been guaranteed by our Constitution
and about which we are so eloquent

Shri Prabbat Kar;: Let hum not
withdraw 1t in the end.

Mr. Deputy-Spesaker: Motion moved-:

‘“That the Bill to provide for the
restraint on sanyas diksha of a
child be taken into consideration.”
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Subject to public order, morahty
and health and to the other proyi-
sions of this Part, all persons are
equally entitled to freedom of eon-
science and the right freely to profess
practise and propagate 1eligion.
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‘No person attending any edu~
cationa]l 1nstitution rccogmsed‘by
othe State or receiving aid 1 of
State funds shall be required to
take part In any religious worship
that may be comductad in  suc
‘nstitution or M any Trems.s
attached thereto.
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Shri Prabhat Ksr (Hooghly): I
welcome this Bill, but my apprehen-
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Shri Prabhat Kar: So far as the
Bil) is concerned, I would request the
House to consider the main point.
Child Sanyas Diksha has now become
a socigl ewil, If so, there must be
some restraint

Shri Vajpayee has said that 1n
order to stop this evil, it is necessary
to educate and mobilise public opinion
against it, and that simply by passing
a law, we cannot restrain all these
social evils Now the latter part of 1t
18 quite all right, but m order to
bring publhic opmion to a particular
point, 1t 1s necessary that there should
be some legislation. That 1s why Par-
liament should consider whether such
a Bill should not be passed It 1s true

that in spite of passing Bills, 1n spite .

of having so meny enactments, all
the evils canont be checked, but
because they cannot be checked, that
is no reason why we should not have
laws passed, because there aie 8o
many persons who will break the
law, we‘cannot cease to have legisla-
tion against these evils That 1s why
it is necessary that this Bill should
be taken into consideration

So far as the provisions of the Bill
are concerned, whether certain pro-
visions are requred, whether some
require change or some new provi-
sions have to be put in. all these can
be considered at the detailed con-
sideration stage, but at this stege I
think it 15 necessary to say that there
15 need for such a legislation at this
particular moment

It has been stated in the Statement
of Objects and Reasons. ‘In order to
secure that tender age of children 1s
not ebused. ' and so on Here in
this country in the middle of the 20th
century, it 1 necessary that the coun-
try’s young folk should be utilised for
the improvement of our economic and
social status. The old outlook must
undergo a change, For that it is neces-.
sary to see that our young folk are
not wrongly utilised. So certain res-
traints are necessary so that they
may not fall @ prey to this type of
persons who want to utilise the tender

18 LSD-8, °

age for their own benefit. That is why
1 support this Bill. It may be that
certain clauses require amendments.
But s0 far as the main purpose of the
Bill i{8 concerned, it 1s in the interest
of society and therefore, I support it.

Shri Achar (Mangalore): Before I
enter Into arguments, 1 would just
like to say how exactly this Bill will
affect some of the very important in-
stitutions in the South

Mr. Deputy-Speaker: But all that
has to be done in five minutes

Shri Achar: Yes.

I am sure everyone has heard of
the great fame of Shankaracharya.
He 1s one of our greatest men. An-
other great Acharya who comes from
the South 1s Madhvacharya Apart
from the question how far thus re-
form could be carried out, we have to
consyder how exactly the nstitutions
established by these great Acharyas
are working It may be that condi-
tions have changed It may be that
this great institution of Sanyas 1s
abused. I am not against social re-
form I do not know whether the Pro-
fessor 1s very serious about this He
1s not here

An Hon. Member: He 15 here.

Shri Achar: I am sorry I was only
pomnting out the effect on these great
mstitutions Shankeracharya had es-
tablished a great mutt at Shringeri.
Not only that, he established mutts
at several other places He had gone
even as far as Badn Nath and es-
tablished the Joshi Mutt He estab-
hshed mutts all over India. The
smartha community—I would say the
whole of India—have a-great regard
for these institutions; and, m all these
institutions, the system of Bal Sanyas
ngw exists. Is 1t the object of the
Mover t0 have these removed?

Then, take enother instance, the
great Madhvacharya. 1 come from the
district where this great Acharya was
born. At Udipi, there are these great
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vaishnava mutts, which carry on the
worship of Shr1 Krishne. There are
8 mutts; not only 8 mutts, dut there
are severil mutts In all these insti-
tutions, we have got this system of
Bal Senyas

Whether we agree with them or
not, the foundations and the basis of
system is that a boy must be
taken in his early age, before 7 or 8
years, and must be iraned. Probably,
that was the idea of the great Shank-
aracharya and that was the idea of
the great Madhvacharya It may be
our Professor 18 wiser than they. 1
do not object. Or, it may be that the
present conditions have changed But,
all the same, what will be the effect
of this legislation on these mutts? It
is not only for future 1 think the
Mover wants to have a provision by
which he says that all these sanyasa
dikshas should be null and void. What
will be the position of these great
institutions—several mutts, not one”
I have given only a few instances

Then the argument put forward 1s
that the child does not know what
sanyasa is and does not know what
the world 1s. It 1s asked why should
cdiksha be given to a child at
such an early age. The simple
answer 18 this. So far as our common
law goes, it is the parents that have
the nght to decide what education the
child should get and how he should
be trained. 1t is the right which every
father and mother in our country has.
Are we not marrying girls betore the
age of 18” 1 would ask Prof. Sharma
that because a girl is not 18, can she
repudiate a marriage? I do not
think our Professor wants that. Not
only that; so* far as sanyasa is con-
cerned, I may also say that after-
wards if he does not want to continue
s a sanyasi he can come back to
normal life.

An Bon, Members He catinot do that.

Shei Achur: He con. I can give a
Jetest example. In my own district

Dihe Rutraint B8 9720

in one of the 8 mutts, the Swamiji
of Pejavar Mutt renounced sanyass
snd took back to woridly lhife. {in-
terruption).

In view of al these facts, I feel
that the Mover has not considered ell
aspects of the question. It is not that
) am against social rgform. I oppose
this Bill because the conditions are
not fully ripe for this Bill. °
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Shri Ansar Harvani (Fatehpur):
Mr. Deputy-Speaker, I take this

(uportunity to congratulate my friend,

Prof. D. C. 8harma, because he has
high-lighted a great evil that has been
prevailing in this country.

Mr. Deputy-Speaker: That he can
do very silently by passing on to his
neighbour. ’

Shri Ansar Harvani: Here also, Sir.
The child from the ages has been a
very neglected thing in this country
and all glory goes to our Prime Minis-
ter who has initiated a great gigantic
programme for the welfare of the
child. In fact he has decided even
to celebrate his birthday, November
the 14th. as children's day and there-
fore the acceptance of this measure
realises the dream of our Prime Minis-
ter. A friend of mine on this side
of the House pointed out that this
negatives the provision in the Consti-
tution.

I bave been a student of comparative
religions. I cannot say with authority,
but as a leyman, as a minor student
of various -great religions that pre-
vail in this country I can say that
this measure has no religious sanc-
tion. It goes only due to the customs,
and it does not violate any religious
instructions either of Islam, or Hindu-
i or Christianity or Buddhism or

ainism, though there have beem cus-
toms in various religions by which
children are given away for sanyas.

Then again, we in this ‘country are
on the threshhold of a gigantic socio-
economic reform. Eyery ounce of our
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wnergy has got ¢o be utilised for the
industrial progress of this country.
‘We want every child in this country
to be bred up into an engineer, a
doctor, a professor and a thinker. We
do not want our children to be deve-
loped into drones and parasites.

Therefore, it will be the duty of this °

country, it will be the duty of this
Parliament to stop our children from
developing into drones and parasites.

I do not want them to take up
sanyas. There may be very good san-
yasis even today. There might have
been great sanyasis in the past, but at
large number of people who go about
in this country in the guise of san-
yasis, in the robe of sanyasis, in the
dress ‘of sanyasis, with full
authority and with all empha-
sis at my command I can say,
are, a great number of them, cri-
minals also. Therefore, our children
should be saved from going into their
hands. After all we have got legis-
lative provisions to prevent cruelty
to animals, ‘We have got legislative
provision for stopping our girls from
falling into evil hands and going and
living in brothels. If we can have
legislative provisions for all these
things, 1 fail to understand why we
cannot have a legislative provision
by which we can stop our children
from falling into the hands of crimi-
nals, anti-social elements and from
developing into parasites and drones
instead of becoming good citizens.

With these words, Sir, I support
the Bill.

ot waw gamT (Irm fassh-Tfae-
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Mr. Chairman: Shr: Supakar.

Shri M. C. Jain (Kaithal): Sir, I
want to speak for three or four
minutes

Mr. Chairman: There is no time.

Shri M. C. Jain: Some reference-
has been made to Jains, and 1 may be
allowed to clear their position regard-
ing this Bill.

Shri Supakar: I will Speak for the
Jains Sir, I have great respect for
Shri D. C. Sharma but I believe that
thus Bill seeks to escape from the so-
cial responsibilty that devolves * on
all of us, namely, of seeing that our
children are not misued for question-
able purposes. A law must be of uni-
versal application end if we cannot
say that it covers all cases then we
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cannot say that it a good piece of
legisiation. It has been pointed out by
Shri Achar that there are certain sec-
tions in Indis where the sanyos
-diksha from childhood is pnctlully
compulsory and that it is used

very good purposes. Though Shri D
C. Sharma argued for a very long
time in justification of the Bill, he
«did not say how and why taking
sanyas diksha prima facie is a crimi-
nal action. He only said that using
wchildren after sanyas diksha for beg-
ging and for some other unlawful
purposes is bad. He never justified
why sumply because a man becomes
& sanyasi, whether by his own will or
by the persussion of his parents or
his spiritual preceptor, it is something
bad or something criminal, and there-
fore the person who persuaded him
to take recourse to diksha should be
penalised. It is true that it is our
social responsibility to see that young
children are not used as beggars in
‘the guise of sanyasis, but this is not
the way to prevent that. It is our
duty to establish missions like the
Ramakrishna Mission and the hundred
and one misssions that come from
foreign countries and try fo convert
our small young children, We should
have our own mission in the country
established by people who can afford
to spend their money, life and energy
to see that these things are checked,
that prhpan children are taken care
of and to take other steps to see that
we do not misuse the young children.

But when a person voluntarily

takes to diksha for purposes like
those of the Ramakrishna Mission
and other acharyas, as pointed out by
Shri Achar, I do not think there is
4ny reason why any objection should
be taken to that. .

The next question is whether any
objection should be taken to sanyas-
is begging. I know one very leam-
ed scholar from the Oxford Univen!-

%
?
;
E

could have been, a very' rich men
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he had taken to any other proteuim
he could have maintained 'himself
otherwise also, but because he is a

- Buyddhist, he takes to begging every

day, I belisve, in the city of Darjee-
ling. There are people like him, who
under religious injunction, have to
take to begging, as in Buddhism and
other religions. So, I believe Prof.
Sharma will think again and will not
make a general statement that because
a man is converted into a sanyasi,
his guardian or whoever persuaded
him to do so, must be penalised.

ot o wo dw : wwfr AP,
% o ww o W ¥ wgm W
o qer wigaw av, dfer fic At
w1 gaven faar war, cafag aw e
9T T W WEN § | W gy §
w77 9iW, a7 gIHE Wy N T
A A owew R,

Qv " aeen ¢ o afae e
*E

st qo wo W : g, xE fafreet
$ 1 A o Wk av v Aok ¥
feas it T ¥ ¥ feh W
Y et ar vy @ fr ow faw
qurfoge @ wdt |« & wgw wgw
g & folt & ot o oo & fodt o
ity g e f v faw o -

o
#g A0 gz Fnftarar § 1 Ao &
g v ag i gy g o ww 4
v fewr & O 3o & & arwet w
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wow f ofie s dw o qewr
WA T
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The Minister of Edacatiom (Dr.
K. L. Shrimslf): This Bill was intro-
duced in this House by Shri D C.
Sharma ‘on the 6th September 1957,
When -this Bill was examined by the-
Ministry I requested Mr. Sharma to-
give me some time so that we might
make a survey of the whole problem
in the country—to what extent this
problem exists and to what extent a
social legislation like this would solve
the problem. He was good enough
to give me an opportunity and the
consideration of the Biff was post-
poned. I would like to place the
facts beofre him, and 1 am quite sure
that Professor Sharma who is a very
reasonable person .......

Shri Braj Raj Singh (Firozabad):
And he would withdraw 1t.

Dr. K L, Shrimali:.. and he wifl
withdraw it.

It is the duty of the State to pro-
tect children against any kind of
coercion, whether 1t is religious or
social. If children are initiated mlo
a certain sect at an early stage when
they do not understand the meaning
of religion and the principles of
religién, I think 1t is wrong and
nobody can suport that practice. And
I am glad that Professor Sharma has
focussed our attention to that princi-
ple that children when they are
minors, when they do not understand
the basic principles of religion, should
not be initiated into a certain sect so
that they cannot go out of it later on.

I am in general agreement with that
principle. But we should see where,
and to what extent, this problem
exists in the country. Of course,
whenever we want a legislation we
must find out whether such a problem
does exist. Ap isolatedecase here or
there would not warrant a legislation
like this. It the problem were wide-

and i it were a common
phenomenon in the country we should
¢ertainly comsider this matter very

seriqusly. .

So, we drew up a hirly'_mtin
questionnaire with the object of as-
certaining the nature and the extent
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of this problem, and we sent this
. questionnaire to all State Governments
and also certan voluntsry organisa-
tions. We also wrote to the
Universities 1f they had ever studied
this problem. We have received
replies from all the State Govern-
-ments except the Government of the
‘State from. which the hon. Membey
comes, Punjab, That State Govern-
ment have written to us that they
are stll studying the problem. The
«Governments of West Bengal, Madras,
Andhra Pradesh, Assam, Bihar,
Kerala, Madhya Pradesh, Orissa,
Himachal Pradesh. Andaman and
Nicobar and Laccadive and Minicoy
islands have written to us that either
-the problem is non-existent or 18 nof
serious at all and they are not m
-favour of this legislation

In Bombay sometime back a private
Member had introduced a legislation
of a similar nature. It is called.
“The Hestraint of Sanyas Diksha of a
-Child” It i1s more or less on the same
lines on which Professor Sharma has
introduced the legislation here The
State Government collected opinions
from various religious communities
and prominent social workers., Frr-
tunately, that material was made
available to us and we have made a
study of it The study shows that
barring certain minority communities
hiving 1n very restricted areas the pro-
blem does not exist.

My hon friend, Shr1 Harish Chandra
Mathur, tells us that this was really
a problem for Rajasthan In the
erstwhile State of Banswara, which 1s
now a part of Rajasthan, there was
an Act lLike this in existence. We
made an enquiry whether any case
was tried under this Act The Rajas-
than Government has stated that not a

single case has been tried so far. .

Shri Harish Chandra Mathur (Pali):
That has a restraining influence.

Dr. K, L. Shrimall; This, to my
+mind, shows that the problem is non.
~emistent. .
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The U.P. Government are in/favour
of pissing this legislation, but they
have not giwven ug any data or any
facts as to why they would like this
legislation to be introduced. We
have received....

Shri Harish Chandra Mathur: While
the hon. Minister is dealiny with it,
may I know whether during the last
five years there hav® been such
dikshas 1n Rajasthan or not? Will he
tell us if he has collect.ed any data?

Dr. K. L. Shrimali: The Rajasthan
Government has not been able to give
us facts and if in that particular State,
where this law existed, there had b=en
a case surely i1t would have been tried.

Shri Harish Chandra Mathar:
Banswara was a small State

Dr K L. Shrimali: We have also
written

a

= qu ¥ efa wEEm, &
TG ST ¥ WAT gAY ¥ 9w WA
qoT WAt § fr o 3w % v ts
= & ¥ fead oy Ty
g7
Dr. K. L. Shrimali: I have no stat:s-
tics, but I think the number must be
very small We tried to collect the
statistics but they are not available

We also wrote to various social
organisations and the general opinior
was that in a matter like this, which
1s a soclo-religious matter, it would
be much better to educate public
opmon rather than to pass a legisla
tion. In all these matters which dea!
with religious or . socio-religious
matters, I think our approch should
be td educate the public so that theee
socigl evils or wrong practices which
might have crept into religious orga-
nisations might be got rid of. Of
course, I do not say that there would
not be a single case hike this. It is
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possible that there may be an isolat-
ed case here and there where a minor
is initiated into a certain religious
sect or some kind of coercion is put
on him. But after haying considered
this whole problem and making a pro-
per survey of it and also having con-
sulted the State. Governments, I
have come to the conclusion that in
this matter it would be much better
to leave it to the Food Sena of the
people and to educate public opinion
rather than to enact legislation. If
the problem were widespread I would
certainly have said that we should
introduce legislation. But the infor-
mation which has come to us clearly
indicates that the problem is not
widespread. There may be here and
there isolated cases and through
public opinion we should certainly be
able to stop that kind of practice. In
view of this, I do hope that Shri D. C.
Sharma would withdraw this Bill.

As 1 have said, the principle which
he has enunciated is a sound one. 1
am in full agreement with him that
it is wrong to coerce a child to adopt
any particular sect or religion at an
early age, when he is not fully
mature, when he cannot discriminate
between good and bad, between right
and wrong. I-'am in full agreement
with him. When the problem is not
serious, when it is not so widespread
and almost non-existent, I do not
think there is any need for a legis-
lation like this which would unneces-

sarily arouse controversies. I would, *

therefore, request Shri D, C. Sharma
to withdraw this Bill.

Shri D. C. Sharma: I am in the
hands of the House.

Shri Harish Chandra Mathur: 1
would like to say a few words.

An Hou, Member: At this stage?

. Shri Harish Chandra Maar: What
is wrong there? 1 will take only two
or three minutes,

Mr. Chairman, I thought when the
hon. Minister said that he had been
given a year's time to collect figures
from the State Governments, we did
expect that he would give us some
information as to the number of such
dikshas, to which this Bill would

apply, that had taken place in the
States. .

‘Dr. K. L. Shrimall: I have mm-
swered that the State Governmentd
have not been able to give that infor-
mation. We have to collect the
information from the State Govern-
ments. They say that the problem
was more or less non-existent. :

Mr. Chairman: Any more questions
you may ask. Otherwise for making
a speech, there is no time now.

Shri Harish Chandra Mathur: In
our Rules of Procedure . .

Mr. Chairman: Order, order; apart
from the Rules of Procedure, it is the
general practice that the Minister has

- the last reply. After that, the Mover

has the right of reply. After the
Minister has replied, if Members go
on speaking and putting forth prob-
lems, the Minister must have another
opportunity to reply. Therefore, it is
only allowed that Members may ask
one or two questions if they have any
in their minds. In that way, I think
he can ask one or two questions. As
regards figures, he has said that he
has not been able to get any figures
from Rajasthan Government. It
there is any question to be asked, he
may ask. I cannot allow any more
speech. There is no time,

Shri Harish Chandra Mathyr: 1
would ask only one question. How
floesthehon.mmsterthinkthnn
s correct %0 equate Rajasthan with

one of the very insignificant districts,
that is, Banswara in Rajasthan?

Dr. K. L. Shrimall: 1 was only
giving aa example that that Act had
been in existence in one the places

of
mnnjuthnn,mdin.wpitedmt.ao
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single case has been tried on that
count I was trying to say that the
problem s more or less non-existent
and that it iz not so widespread as
to require legislation for this purpose

Shri D C Sharma: Mr Chairman,
I am very much disappointed at the
speech that the hon Minwster of
Education has made,

Shri Braj Raj Simgh: You did not
anticipate?

Shri D C. Sharma: He thmnks only
those problems should be tackled
whose extent has become so great I
do not think so I think you are
asking people not to take opium
How many persons are there In
Delli who take opium? Very few
And yet, you are going to have legis-
lation .

Shri Braj Raj Singh: Let us know
whether the hon Member 15 with-
drawing or not .

Shri D C. Sharma: prohibiting
people from taking opium  Therefore,
I think 1t 1s not the extent of a
problem that matters It is the nature
of the problem that matters So,
taking my stand on the nature of the
problem, I say that the Education
Mimister should have been more
sympathetic towards what I have said
He says that there was some legis-
lation somewhere and no cases were
tried How many offences against
untouchability are being tried®> Can
we deny that there 13 no untouch-
ability 1 this country? That 1t ndt
the criterion It has been said that
we should educate pnblie opinion 1
do nvt kniaw why Wwe are here if we
sre only to educate public opinion
I we are to educate public opinion,
we should close the doors of the Lok
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Sabha and go out and give lectures
and sermons That is not the point
So, all the arguments that have been
put forward hy the hon. Minister
have not carried us any further than
where we were before

There 15 one point which was made
by smy hon frend, Shri Vajpayee
He made an observation that this
was against the Constitution 1 would
ask him to see List III, the Concur-
rent List, and Entry § under that
List It is said there that we can
undertake legislation which has refer-
ence to infants and minors So, we
are perfectly justified in undertaking
legisiation of that kind

My hon friend, Shri Achar made
some powmts about Balbrahmachars 1
would say, in this connection, Sir,
that the whole conception of our
temples is undergoing a change Our
whole conception of mutts 1s under-
going a change There used to pe
devadasis m mutts, Where are they
now”?” We used to say that no un-
touchable can enter a temple What
have we done to that” Our whole
conception has undergone a change I
would say that our conception with

regard to these children who are
forced into imstiation should also
change

An hon Member: What is the last
sentence” Is he going to withdraw
the Bill?

Shri D C. Sharma: I would there-
fore say that the hon. Minister should
tell me that he is gomng to do some-
thing with regard to this problem
He told me that he was gomng to do
something

An hon, Member: He will not say
1

Shri D. C Sharma: I would request
hum to study this probléem further
and come up before the House with
some kind of legislation on the
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subject 1 hope he will give me that
kind of assurance.

[

Mr. Chairman: The hon. Minister
has already spoken. Now, I will put
the Motion to the vote of the House.

The question is: °

“That the Bill to provide for
the restraint on sanyas diksha of
a child be taken into considera-
tion.”

The Motion was negatived.

Now, the next Billis in the name of
Shri Esswara Iyer. He is not here.
Shri Raghunath Singh

1759 hrs.
ARBITRATION (AMENDMENT)
BILL
Amendment of sections 2 and 39 and
ingertion of new Chapter IV A
Shrl Raghunath Singh: I beg to
move:

“That the Bill further to amend
the Arbitration Act, 1840, be
taken into consideration.”

Mr Chalrman: The House will now

stand adjourned till Eleven of the
clock tomorrow.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
4th Apni, 1959/Chaitra 14, 1881
(Saka).





